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* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 
+  W.P.(CRL) 2199/2021 
 P.S. GAHLAUT      ..... Petitioner 

Through: Mr. Sudhir Nandrajog, Sr. Adv. with 
Mr. Alok Kumar, Mr. Kunal Arora, 
Ms. Deepti Bhardwaj and Mr. Manan 
Takkar, Advs. 

    versus 
 UNION OF INDIA  & ORS.    ..... Respondents 

Through: Mr. Zoheb Hossain, Spl. Counsel for 
ED with Mr. Vivek Gurnani and Mr. 
Kartik Sabharwal, Advs. 

 Mr. Ripu Daman Bhardwaj, CGSC 
with Mr. Kushagra Kumar, Adv. for 
R-1/UOI. 

 Mr. D.P. Singh, SPP with Mr. Manu 
Mishra and Ms. Shreya Dutt, Advs. 
for CBI. 

+  W.P.(CRL) 2200/2021 
 DR. U. S. AWASTHI     ..... Petitioner 

Through: Mr. Sudhir Nandrajog, Sr. Adv. with 
Mr. Alok Kumar, Mr. Kunal Arora, 
Ms. Deepti Bhardwaj and Mr. Manan 
Takkar, Advs. 

    versus 
 UNION OF INDIA  & ORS.    ..... Respondents 

Through: Mr. Zoheb Hossain, Spl. Counsel for 
ED with Mr. Vivek Gurnani and Mr. 
Kartik Sabharwal, Advs. 

 Mr. Ripu Daman Bhardwaj, CGSC 
with Mr. Kushagra Kumar, Adv. for 
R-1/UOI. 

 Mr. D.P. Singh, SPP with Mr. Manu 
Mishra and Ms. Shreya Dutt, Advs. 
for CBI. 

 CORAM: 
 HON'BLE MR. JUSTICE VIKAS MAHAJAN 
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%    24.11.2023 

O R D E R 

  

CRL.M.A. 32265/2023 (Suspension of Look Out Circular and Blue 
Notice) in W.P.(CRL) 2199/2021 

 

CRL.M.A. 32266/2023 (Suspension of Look Out Circular and Blue 
Notice) in W.P.(CRL) 2200/2021 

1. The present applications have been filed under Section 482 CrPC 

seeking  the following relief:- 

“(a) Suspend the Look Out Circular issued by Respondent No. 2 to 4; 
and/or 
(b) Direct the Respondents to withdraw the Blue Notice got issued 
against the Petitioner; 
(c) Permit the Petitioner to travel to Amman, Jordan from 02.01.2024 
to 06.01.2024; 
(d) Continue the three FDRs worth Rs.50 lakhs each deposited earlier 
in compliance with Order dated26.07.2023 and 28.08.2023, as sureties 
and”… 
 

2. Issue notice. The learned counsel named above accepts notice on 

behalf of the non-applicants/respondents. 

3. Let reply/response be filed within a period of one week.  

4. List on 11.12.2023. 

 

 
 

VIKAS MAHAJAN, J 

NOVEMBER 24, 2023/dss 
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